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SEVERAL HON. MEMBERS row.—

MR. SPEAKER : I think that many a 
time, whatever time we fixed in the Business 
Advisory Committee, we have exceeded 
that time.

Yesterday, last night what happened? 
I am sorry. In the Committee you said 
one hour was not enough; so we agreed on 
two hours. Last night it went up to 9 
O’clock. More than five or six hours had 
been taken on one motion.

SHRI DINEN BHATTACHARYYA : 
The issues are so important.

MR SPEAKER : If on such issues, you 
clearly say in the Business Advisory Commit
tee, we can decide accordingly.

SHRI INDRAJJT GUPTA (Alipore) : 
The House is willing to sit late; how does it 
interfere with them?

MR. SPEAKER : It is not a question of 
willingness to sit. The staff, overtime and 
so many other things have to be taken care 
of by me. For you it is just sitting; it is 
not a question for us alone; it is a question 
for the Parliament’s staff also. Anyway 
we should try to stick to the time.

SHRI RAJ BAHADUR : I only want to 
clarify that in the Business Advisory Com
mittee we did not fix any number; we said 
that we shall try according to the impor
tance of the motion.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): At least two; that was the de
cision.

SHRI DINEN BHATTACHARYYA : 
AU the factories in West Bengal are closed; 
it is because of power failure. When will 
that discussion come up here?

MR. SPEAKER : In the Business Ad
visory Committee we said that normally, 
as a matter or procedure we had seen having 
one. A* the session was short, I said that

we should have another two or three; 
that comes to having almost two a week. 
We did not like to by pass the convention. 
I said that in one week we may have extra; 
it is a question of putting it.

SHRI S. M. BANERJEE (Kanpur) : 
It is difficult for you to allow call attention 
notice or discussion. But 1 should like you 
to ask the Minister to make a statement on 
this sujbect. Your are aware that it was 
admitted by the Finance Minister that the 
cost of living index has gone up to 239 
and according to the promise made to the 
Central Government employees the dear
ness allowance will have to be revised. I 
want him to make a statement when he is 
going to implement it.

MR. SPEAKER : You can write to me 
about this rather than raise it under 377. 
I shall send it to him.

SHRI S. M. BANERJEE : I have already 
written to you but the paper has been re
turned to me.

MR. SPEAKER : This statement is al
ready there. We shall adjourn now for 
lunch. We should try to stick to the sche
dule, and so we meet again at 2 O’clock.
13 .15 hre

The Lok Sabha adjourned for Lunch 
fill Fourteen o f the Clock

The Lok Sabha re~asembled at Five Minu
tes past Fourteen o f the Clock.

[MR. DEPUTY SPEAKER in the Chair}

COKING COAL MINES (NATIONAL
ISATION) BYLh—Contd.)

Clause 17—(Employment to certain tm- 
ployees to continue)

[MR. DEPUTY SPEAKER; We resume 
discussion on aiMndmesnts to dausc 17 of
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the Coking Coal-Mines (Nationalisation) 
Bill.

SHRI SOMNATH CHATTERJEE 
(Burdwan): I had yesterday moved two 
amendments which read as follows:

Page 8, lines 31 and 32, —

after “Central Government” insert —
“which will not be less favourable than 

the remuneration, terms and con
ditions of employment as prevailing 
on the appointed day”

Page 9, lines 13 and 14, —
omit “against the owner of the coking 

coal mine or coke oven plant, as the 
case may be, hut not”

So far as clause 17 is concerned, I feel 
that the Minister ought to accept my amend
ments bccause if the intention is taken over 
all the workmen in the nationalised under
takings there is not reason why this assur
ance should not be given, a statutory assur
ance, if I may use that expression, that even 
if their terms and conditions are altered, 
they will not be altered in a manner which 
will be less favourable or less advantagenous 
to them. The provision is that the terms 
and conditions of employment may be al
tered. We only want this should be made 
clear that this alteration should not be to 
the detriment of the employees.

Then I come to my amendment No. 20. 
Clause 17(5) says:

“Where, tinder the terms of any contract 
of service or otherwise, any person 
whose service becomes terminated, 
or whose service becomes trans
ferred to the Centra! Government 
or a Government company by rea
son of the provisions of this Act, 
is entitled to any payment by way 
of gratuity or retirement benefit 
or for any leave not availed of, 
or any other benefits, such person

may enforce his claim against the 
owner of the coking coal mine 
or coke oven plant, as the case 
may be, but not against the Central 
Government or the Government 
company.”

My amendment says that it will be enforce
able against the Central Government but 
not against the previous owner. Govern
ment can later take steps against the pre
vious owner. Suppose after six months or 
one year government brings into operation 
clause 17(2) and says to an employee “your 
services are no longer required; you may go” . 
By that time the amount of compensation 
may have been paid under clauses 23 and 
24. What will those employees then do? 
Because, the money will not be m the hands 
of the government or the Commissioner 
thereafter. They will have to run after 
somebody whose existence they do not know 
and to whom they have no access whatso
ever. So, the net result is that these 
officers will lose their jobs and they will 
have no chance of recovery of the gratuity 
or retirement benefit. By this amendment 
we are suggesting that government should 
pay these employees. Let the govern
ment afterwards recover the amount from 
the previous owners, if they can. When 
the choice is between government taking 
steps for recovery of this amount and 
the employees taking steps for the recovery 
of the amount, our submission is that the 
government should take up the respon
sibility and not the employees.

What has been provided in clause 23 is 
that wagss etc. will be paid after the secured 
creditors are paid off. A time-limit is also 
specified under clause 23. Sub-clauses (2) 
and (3) of clause 17 may come into oper
ation much later. By the time the employees 
try to recover the gratuity or retirement 
benefit from the previous owners there will
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{SHRI SOMNATH CHATTERJEE] 
be nothing left That is why we are suggest
ing that these amendments sould foe favour
ably considered and accepted by the 
Minister

DR RANEN SEN (Barasat) (n the 
speech of the hon Minister the other day he 
said that the secured creditors will be first 
m the queue

THE MINISTER OF STEEL AND MI
NES (SHRI S MOHAN KUMARAMAN- 
GALAM) Sir, I would request the hon 
Member to speak on clause 23 when it is 
taken up Then I will deal with the point 
about secured creditors Now, let him 
speak on the two amendments which have 
been moved

DR. R4NEN SEN These arc inter 
related

SHRI S. MOHAN KUMARAMANGA- 
LAM I am not burking the question 
I will deal with that point when we take up 
clause 23 Now wc are dealing with 
different problems

You have moved amendment Nos 19 
and 20 and I am dealing with them now 
So far as Amendment No 19 is concerned 
we are not m favour of acceptinn it The 
reason is that under the comprehensive 
clause like this, it is extremely difficult to 
actually operate We have to standardise 
conditions of service in all these concerns* 
In one particular concern, the medical leave 
may be a little more, in another concern, 
the casual leave may be more It may 
vary from concern to concern If you take 
the terms of service conditions, the best of 
all, you may get a very unbalanced position 
indeed Therefore, we want to standardise 
tbem and we want to have reasonable ser
vice conditions If somebody loses on one 
hand, he wifi gam on the other Now, 
suppose, 30 days leave is the total leave- 
20 days privilege leave, 5 days casual leave 
and 5 days medical leave In another place, 
it is 15 days privilege leave, 15 days medical 
leave and 5 days casual leave which will make

35 days leave If yd^have a statutory 
guarantee, the matter will go to a court 
and what a decision of the court in a case 
like this will be is any body's guess There
fore, we do not want to have it We have 
not done it m the past No matters have 
been taken to court even m the case of L IC  
and companies like that That is because 
what has been fixed has been broadly 
favourable to the employees Any statu
tory guarantee like this will lead to litiga
tion by individual workers or staff or 
officers belonging to different companies

So far <ts the question of probat>on which 
my hon lriend Shri Indrajit Gupta raised 
is concerned there is no such intention 
A correction will be made if that has been 
read that way to make everybody subject 
to a period of probation All those who are 
permanent employees will automatically 
become permanent employees of the new 
organisation Only those who are tempo
rary or were on probation earltei will be 
on probation If the circular—-I have also 
got a copy of it—is likely to be misunder
stood though that is not the intention 
certainly the matter will be cleared I 
would hke to assure the hon Member 
that there is no intention of subiecting 
1,20,654 employees to the whole process 
of probation all over again Those who 
are permanent employee* will be permanent 
employees and those who are not permanent 
employees will have to take their chance m 
the manner in which the service conditions 
provide for it

So far as the second amendment to sub
clause (5) of clause 17 is concerned, I am 
afraid, I am not m a position to accept 
that also We cannot guarantee all the 
liabilities of the previous owner to the 
staff. We can only say, “You go against 
the previous owner** We cannot take 
over all the liabilities So far as clause 
17(1) is concerned, you can take my assu
rance that nobody's services are fofeg to
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be terminated at all It is only in clausc 
17(2) that it may arise and it will arise onlv 
in relation to very highly paid staff earning 
Rs 40.00, Rs 50,00, Rs 80,00 or Rs 16,000 
or even more with whom were likely to 
have some difficulty in rcachmg an under
standing about their future We do not 
want to take on ourselves the liability for 
ever> contract probably, very onerous 
contracts, whth had been entered mio 
bv Manager who has served say, for 10 
years and has earned Rs 10000 or Rs 
i s 000 a month plus so many perquisites 
this and that and on termination, was 
entitled to two months gratuity for everv 
year of set vice rendered and all that We 
are not prepared to take ovei such a liabi
lity

1 think, the hon Membei should apprc 
crnte the assurance given bv the Govern men! 
not because we are giving it but because 
this is not the first occasion we arc nationa ls 
lismg and we have nationalised quite a 
numbei of concerns in the past, that we have 
had no complaints that the employees 
have been maltreated by not being given 
gratuity and other benefits If you iniro 
ducc a comprchenstse clausc like that, vou 
ft ill compel the Government to pay out to 
highly "paid persons who refuse to woik for 
the new companies and then make us dole 
out even lakhs of rupees

Thai is why we cannot accept your amend 
mem

SHRI SOMNATH CHATTfcRJLL Is 
it the Minister's view that claim under 
sub-clause (5) will come under Clause 
23*

SHRI S MOHAN KUMAR AMANGA- 
LAM • It is very likely in relation to the 
highly paid people because the point whc- 
thci they will continue m service or not will 
be sen led quickly, in many cases it has 
already been settled a« to whether thev 
are continuing or not In relation to

31 LSS/72— 10

workmen, I think, you and I are interested 
m (7(1) and 17(2) We arc also interested 
in 1712) because we are interested in justice 
But we are more interested in 17(1 > In 
relation to 17(1) I would ask vou to accept 
the Govei nment s assurance that we do 
not intend to dof and will not do. harm bv 
cheating them of then gratuity <u whatever 
ictiremcnl benefits they may be entitled to 
I ask you to accept the assuiance on the basis 
of the record of the Government in relation 
to these matters

MR Dfc PL TY SPl 4 k  I- R I shall now 
pui all the amendments— 19, 20 and 21— 
together to the vote of the House

intendments V«n 19 to 21 were pat and 
tie vat nett

MR DIPVJTYWAM R The question

That C lause 17 stand pan of the Bill”.

The mot ton w as aelopted.
C lause 17 was added to the Bill

MR DFPUTYSPLAKfrR Clause 18. 
Mr Kartik Oraon He is not heie I 
shall put the Clause to the vote ot the 
House

The question is 

“Thai Clausc Jfc stand part ot the Bill ” 

I  he motion nas adopt td.

Clause 18 ho* added to tlu Bill.

Clauses 19 to 21 neie also added to the Bill.

Clause 22—{Statement of oaornts in 
relation to the period oj 
managamnt b\ tin Central 
(jv\ eminent etc)
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THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : 1 beg to
move:

Page 10, line 25,— 
after “vested in it*' insert—

“under the Coking Coal Mines (Emer
gency Provisions) Act. I97r*(7)

SHRI S. MOHAN KUMARAMANGA- 
L.AM : This is regarding certain procedural 
matters. We want to safeguard ourselves. 
1 do not think the House will have any objec
tion.

MR. DEPUTY-SPEAKER : The ques
tion is :

Page 10, line 25,— 
after “vested in it*’ insert—

“under the Coking Coal Mines 
(Emergency Provisions) Act. 1971” 
(7)

The motion was adopted.
MR. DEPUTY SPEAKER : The ques

tion is:

Page 12, line 21,—

^for “prove” substitute "prefer” (24) 

Page 12, line 22,— 
far “by the Commissioner’’ substitute— 

“in sub-section (1)” (25)
SHRI K. BALADHANDAYUTHAM 

(Coimbatore) : I beg to move :
Page 11, lines 33 to 36.— 

for “unsecured debts, not being the 
amounts advanced by the Central 
Government or the Custodian ap
pointed under the Coking Coal Mines 
(Emergency Provisions) Act. 1971. 
for the management of the coking 
coal mine or coke oven plant, as 
the case may be"

Substitute '‘liabilities” (27)
SHRI SHAHNAWAZ KHAN : 1 beg to 

move:
Page 12,— 

after line 28, insert—
“(7A) The Commissioner shall have 
the power to regulate his own pro
cedure in all matters arising out of 
the discharge of his functions in
cluding the place or places at which 
he will hold his sittings and shall, for 
the purpose of making any investi
gation under this Act, have the same 
powers as arc vested in a civil court 
under the Code of Civil Procedure, 
1908, while trying a suit, in respect of 
the following matters, namely:—
(a) the summoning aijd enforcing 

the attendance of any witness aiui 
examining him on oath;

(b) the discovery and production of 
any document or other material 
object producible as evidence',

(c) the reception of evidence on 
affidavits;

(d) the issuing of any commission 
for the examination of w iine^v

“That Clause 22, as amended, stand part 
of the Bill.”

The motion hm  adopted.
Clause 22, as amended, was added to the Bill, 
Clause 23—(Claims to be made to the 

Commissioner).
SHRI SOMNATH CHATTERJEE : ' l  

beg to move:
Page 12, Line II.—

for “they shall abate in equal propor- 5 0f 
tions and be paid accordingly” 

substitute—
“ the Central Government shall pay 
the amount of short-fall” (22)

Page 12,— 
jbt lines 12 to 14, 
su b stitu te —

■ “(4) The Commissioner shall decide 
upon the claim within a period of 
three months from the date the 
claim is preferred” (23)



257 Coking coal SRA VANA I 3, 1894 (SAKA) mines (Nationalisation) Bill 258 

(7B) Any investigation before the 
Commissioner shall be deemed to be 
a judicial proceeding within the 

45 of meaning of sect ions 193 and 228 of 
1860. the Indian Penal Code and the 

Commissioner shall be deemed to be 
a civi l court for the purposes of 
section 195 and C hapte r XXXV of 
5 o~ the Code of Criminal Proced ure, 

1898. 1898." (28) 

li ke statutory compensation under the Coal 
Mines Compensation Act, Bon us Schemes 
Act and then Workmen Compensation Act 
and the Provident Fund Act. Our sub-
mission is and we very strongly suggest this 
for his acceptance. So far as the statutory 
entit lemen ts of the labourers a re concerned, 
why should they be put in the position that 
if the amount which has been determined 
by the Government is not suffic ient to pay 

SHRf SOMNAT H CHATTERJEE : ofT the secured cred itors and then the un-
Amendment No. 22 is with regard to sub-
clause (3) of C lause 23 , at page 12. C la use 
23 says that after the claims of the secured 
cred itors a re paid, the claims of other un-
secured creditors will come. No doubt, 
the emp loyees' entitlements to the extent 
mentioned there wi ll be pa id. But sub-
clause (3) says: 

"The debts specified in sub-section (2) 
shall rank equally among themselves and 
be paid in full , unless the assets are in-
su fficient to meet them in which case 
they shall aba te in eq ual proporti ons 
and be paid accordingly.' ' 

Let us sec the nature of the clues mentioned. 
The first is all wages or salary, including 
compensation payable for retrenchment, 
etc. Then: 

"all amounts due in respect of contri-
butions payable during the twelve months 

secu red creditors including the Sta te Go-
vernment coming and participating. they 
may not get a nyth ing. Kindly see. The 
amount of royalty to the State Govern-
ment- tha t a lso has to be treated on an 
equal footing with the labou rer's entitle-
ments. You all know that there are huge 
sums outstanding on account of rent an d 
royalty to the Government. lf it is clubbed 
together with this amount , there is hard ly 
a nything left. I had occasions to talk ro 
one or two persons. Yesterday, I inc i-
dentally met some employees. They say 
tha t the liabil it ies are such that there will 
hardly be left an yt hig to pay even the secured 
creditors, not to speak of unsecured credi-
to rs. [ am not aksing for a ny increase. 
What I am submi tt ing is that now that they 
have beco me Government employees- what 
mistake have they done?- they ought not 
to be made to suffer . They sho uld not be 
made to lose their st at utory entitleme nts . 

next before the appointed day, under the There is no question about the legitimacy 
Coal Mines Pro vident Fund, Famil Y of thi s demand, a bout the gen uineness o f 
Pens ion and Bonus Schemes Act , 1948 ... " the demand. If there is any shortfa ll, let 

"all amounts due in respect of any com-
pensation o r liability for compensat ion. 
under the Workmen's Comp ensation Act, 
1923 in respect of death or disablement of 
any e mployee" and then "all sums due to 
any employee froma prov ident fund , a pen-
s ion fund or grat uity fund" and" all sums 
due to the State Government as royalty, rent 
or dead rent , as the case may be," apart 
fro m the due~e of the workmen. Kindly see 

t hat most of them are statutory ent itlements 

the Government, as an ideal employer, 
pay them . Why should the employees 
lose? I don' t know whether any debts 
have been dctectz d by the Government 
in respect of any par ticular co ll iery. In 
that case, we should have known as lo what 
is the position. If any debts have been 
detected, what are the debts ? What is the 
a mount of compensation? What is the 
extent of the loss that they will suffer? 
The hon. Minister would k inclly consider 
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fSMRl SOMNATH CHATTJ-RJfF]
favourably this amcnment amendment 
No 22

So Jar as the other three amendments aie 
concerned they ate more of the nature ol 
dialling suggestions 1 have given an 
amendment foi substituting lines 12 to 14 
Hue it is provided

The Commissioner shall fix a ccitam 
due on oi beiore which evuv claimant 
shall prove his claim oi be excluded 
from the benefit of the disbuisimcnts 
made by the ( ommtssioncr

The suggestion wc are making! is that it 
should be substituted bv

I he Commissioner shall decide upon 
the claim within a period of thiee months 
from the date the claim is preferred 

Thcic I may be administrative difficulties 
H as pioposed in sub-clause (4) the cm 
plovee is required to prove his claim by a 
certain date it may cieate hardship to the 
emplovce Proving the claim does not 
alwavs depend upon him He prefers the 
claim he may adduce the proof but that has 
to be gone mlo by the Commissioner He 
mav present the proof but whether it is 
accepted or not that will depend on the 
Commissioner Therefore why should a 
time limit be mentioned hctc *

Similarly sub-clause (6) for which we 
have given an amendment says that every 
claimant who fails to prove his claim within 
the time specified by the Commtssionci shall 
be excluded We are suggesting that 
instead of proving, it would be that “every 
claimant who fails to prefer his claim within 
the time specified ' He may be excluded 
from the disbursements made by the Com
missioner

Amendment No 25 is a consequential 
one It is 

Page 12 line 22 -  

fi>} * by the Commissioner wbsttiuu

“ in sub section 0 ) ’

These arc consequential amendments I 
icquest the hon Minister to consider favout 
ablv amendment No 22

SHRIK BAl ADHANDAYUTHAM I 
hope the hon Minister will accept the spun 
of what he spoke that he would give priorrts 
to the wuges and oihei entitlements of the 
employees So I think he will give top 
priority and sec that thev get the payments 
Compensation is not paid to him the 
dues of the workers are not paid You say 
first charge will be on rov allies secured 
debts and so on The woikcrs will have to 
fco without their dues being realised This 
is the position Thercfoic I icquest the 
Mmistci to give first prioritv and stipulate 
tha the companv has to make this 
payment to the Commissioner I insisi 
upon my amendment and 1 icquest him 
to considci and make suitable changes

DR R \N lN  SIN  The hon Mmistci 
explained that the sccuiedcreditors will have 
the first charge He said they are not 
responsible for any mismanagement thc\ 
are quite innocent people and all thai. 
May I ask him what workers have donc‘> 
Were thc\ responsible for any mismanage 
ment foi the slaughter mg of the mines ’ 
If the secured creditors get first priority 
why should workers be denied1 Thts I 
am not able to understand 1 hope the 
Minister may be aware of the fact that 
there are many secured creditors who arc 
bm um  cieditors belonging to the same 
group of organisations Thts has been the 
situation in the coalmines and other indus
tries They cheat both the Government 
and the workers by subscribing in such a 
mannei 11 anybody should get the first 
pnoiity ii khould be the workers It is m> 
on grounds of natural justicc also Pro
duction is due to the workers and the parti* 
cipauon of the workers What we find 
is that thetr wages, their arrears, then 
provident fund, etc reimtm unpaid to
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lhem Wc have been told that the first 
priority will not be that of the workers 
The hon Minister said that the} will be 
having priority, but that they will be second 
m (he queue 1 do not undei stand the 
position Section 23(2) (c) says about 
•all sums due to the State Government as 
loyalty, rent or dead rent, as the case 
may be In regaid to that, the hon Minis
ter Knows that the West Bengal Govern
ment has put m a claim of Rs 10 crores

AN HON MI MB! R So has the Bihar 
Government

DR RANIN SIN  It wilf be more 
( oking coal mines in Bengal are onlv 4 oi
5 Most of the cokmt; coal mines are in 
Bihar. In West Bengal Government p u i s  

claim oi Rs 2 a  ores or Rs le t  ores out ot 
this Rs 10 crores, then, the Bihar Goscrn- 
nient will ilaim Rs 10 erores or Rs 40 
notes Sub-clause (3) savs

I he debts specified ir> sub-section (2) 
shall rank equally among themselves 
and be paid in full, unless the assets arc 
insufficient to meet them, in which case 
they shall abate in equal proportions and 
be paid aceordwgh

ll is a vcrv unf.ni attitude to the 
It assets are not then, what happens to the 
workers'* One oi my friends here said, 
the money-lenders aie placed first m the 
queue and the workeis who have built up 
that inine conics onlv second in the queue 
So, with regard to the amendments mined 
by Mr Chat teljee and Mi Baladhanda- 
yutham, 1 would appeal to the Minister to 
sec that proper justice is, done to the wot kci s

bHRI VASANT SATHl (Akola) i am 
speaking in support ol the spint of the 
amendment I want a clarification and if 
that satisfies hon Members, t ben t he pm post, 
will be servod.

Under section 317 ol the Companies Act, 
chapter 5* A elairm are included as priority

claims to the extent of Rs 1000 per worker 
If that is done, then even with the secured 
creditors, it becomes a priorit> claim 
along with the Government cieditots 
Why should the wages of the coal 'Tunes 
workers also not be included if necessarj 
bv amending section 317 of the Companies 
Act and adding this to that section so that 
they will he put on a par and no haidship 
ma> he < a used to them } ff that sugges
tion is accepted then all this haidship due 
to the employees being put below the seeuied 
creditors would be oseiLomt If this is 
done then it will seise the purpose and meet 
the requirements

SHRI S MOHAN KUMAR AM ANG \-  
l AM 1 he difticulU about acceptance ol 
these amendments really arises out of the 
position that wc have in the law ol our 
counti> Section 73 ot the Transier ot 
Piopertv Aet gives certain rights to am 
person who lends money on the basis of 
secuim It the conccin had just dosed 
down, what would have been the position 
in relation to the woikeis or an> creditors'* 
The workers would have stood »n the same 
place as all unsecured creditors and would 
hase come altei the secured creditots 
That would hase been the position

Therefore, wha! we have done is while 
we have not, as it were amended by impli
cation section 71 of the Transfet of Piopcrt\ 
\ct» which we think will not be good trom 
the point ol view of the bu‘tness relation
ships that exist tn the count? v undei the 
law as it exists m out country todav we 
have put all the workers claims above the 
claims oi all other unsecured creditois, 
apart horn the State claims of lovaltx 
It is alwavs a difficult thing to decide as to 
whether we should put the State behind 
f or, aitei all, what is the State eJaim except 
the claim of all the test of the people over 
whatevci comes into the hands of the State ’ 
We have to decide then that the workers 
claims undei this see lion should be abo\t



(Shri. Mohan Ktimara mangalatnj 
the claims o f the people as a whole who are 
supposed to own the mines and the minerals 
under the mines and in respect of which 
they are paid royalty. But the State is not 
something different from the people or the 
country. The Stale is also entitled to cer
tain payments in respect of the exploitation 
of the minerals which exist and that is called 
royalty. Therefore, we think (hat it would 
in principle be wrong that what is owed to 
tfie State as a whole should also be pushed 
out along with the other unsecured creditors 
and they should all be treated on the same 
plane. This is the main point that I wish 
to make.

Now. 1 go on to the next point namely 
that where the debts arc not being met 
fully, or in other words, the assets arc 
insufficient to meet them, they shall abate 
in equal proportions and be paid accordingly. 
My hon. friend, Mr. Chatterjce. has moved 
an amendment in this regard and said that 
Government should pay. The point is 
simply this. Are Government to take over 
the responsibility of paying the workmen 
in any case where there is a shortfall? 
Supposing any industry closes down to
morrow, would there he any responsibility 
on the part of Government to take it over 
and pay? There would be none, and I 
think we are all agreed there. They would 
manage as best as they can and from what
ever are the assets that the concerns has.
In fact, they would not have got the benefits 
wh/ch they are getting under this Bill, be
cause they would rank lower down and 
they would not be able to get all that they 
should get. It is a different matter if it 
goes into liquidation under the Companies 
Act, because that will be covered by a 
different law. But there, if i t is the ordinary 
enactment, then it will be governed by 
scctiot) 7.1 of the Transfer of Property Act, 
and we do not think that it is right to load 
Hie Government which means loading the 
general revenues with the pay men i of what* 
ever balance is due.
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1 would submit that we are not making 
the workers worse off. There seems to be 
a general feeling because some of the 
Members who have spoken that way, 
that this would put the workers 
in a more disadvantageous position than 
they would otherwise have been in. 1 
would submit that that is not correct. On 
the contrary, we are in a sense making them 
better of, because whereas they would have 
been ordinary unsecured creditors just some
where in the queue, possibly at the back 
of the queue, as it were, we have brought 
them right up to the stage behind the secured 
creditors.

What we have not done is to go against 
section 73 of the Transfer of Property 
Act. We do not think that under the law 
as it stands in our country today it will be 
proper to do so because that will lead to 
a general state of uncertainty.

My hon. friend Dr. Ranen Sen has 
talked about possible benami transactions. 
That is a part of the life which we have to 
lead and which we have to tolerate. We 
have to get rid of it in the best way we 
can, but we cannot because of a possible 
misuse of the law say that the law itself 
must be set aside.

Then there should not be any secured 
creditors; there should not be Sec. 73 of the 
Transfer of Property Act. By all means 
let it be if we come to such a position. But 
so long as the law stands as it does in this 
respect, what we have done under this Act 
is not—I repeat is n o t- to  put the workers 
in a worse position than what they were 
before nationalisation, but to put them 
actually in a better position. That is 
difficulty in accepting these amendments.

As for sub-cl (6), I think the hori, member 
has a point. ‘Every claimant who fails to 
prove his claim within the time specified 
by the Commissioner. -really with all 
respect to myself and the draftsmen, this
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ma kes lit tle sense. Jt should read- this is I have got my amend ments (7A) and 
a suggestion- (7B)- amendment No. 28. 

··E,-ery claimant who fails to file the 
rroof of hi s claim within 1he time spcci-
. fied ··. 

SHR.l DINEN BHATTAC HARYYA 
(Serampore) : Please see amendment No . 
23 . 1 t is a n amendment fo r extension of 
time. 

lf he is prepared to accept this or reframe 
his amendment in this way, with the per-
mission of the House-l am sure the House 
will perm it it- I am prepared to go a long 
with hi m. Mr. Deputy-Speaker, the hon. 
member has moved an amendment to cl. 
23(6), us ing the word 'prefer'. Jt does not 
really br ing out the meaning because tha t 
is covered by 23(1), that is, the filing of the 
claim, t he preferring of the claim . This is 
really the filing of the proof. So I would 
be prepared to accept an amendment which 
reads: ·Every claimant who fails to file the 
proof uf his claim within the time specified·. 

SHRI SOM NATH CHATTERJEE : 
Agreed . 

SHRJ S. MOHAN KUMARAMANGA-
LAM : If he moves it in that way, I am 
prepared to accept it. 

SHRI SOMNATH CHATTERJEE 
M ay l move i t likewise? 

MR. D EPUTY-SPEAKER 
submit it to me first. 

Let him 

SHRl S. MOHAN KUMARAMANGA-
LAM :The others do not arise . 

DR. RANEN SEN : What abo ut the 
amendment regarding extension of the 
timelimit-Jnstead of one month , three 
months . moved. 

SHRJ S. MOHAN KUMARAMANGA-
LAM : To my knowledge, there is no such 
amendment. 1nstead of his amendment , 
le t him put it as I have suggested. Then l 
am prepared to accept it because that is 
really what we want. I think this covers 
the discussion on cl. 23 . 

SHR I S. MOHAN KUMARAMANGA-
LAM : For deciding the claim? l am 
afra id it is impossib.le to put down a man-
datory clause like that because after all 
there must be some reality at tached to any 
provisiOn t hat we insert into a Bill. It is 
not rea listic to insist t hat the Commissioner 
should deci de it in three months, when 
fi rst of all you give one month for the filing 
of clai ms; then there will be quite an amount 
of clerical work to sort out the claims a nd 
then to examine a nd pronounce on them. 
W i rh a ll the speed we shall try to ensure, 
1 do not think it is poss ible fo r him to do it. 

SHRlSOMNATH CHATTERJEE: How 
long does l1e think i t should take? There 
should be some indication. 

SHRl S. MOHAN KUMA RAMANGA -
LAM : We are try ing to ensure that the 
person who is appointed Conunissioner 
will ha ve no interest in prolonging the pro-
ceed ings, as some persons appointed Com-
missioners do. Being a member of tbc ba r, 
he knows it. If you appoint. somebody 
who has no ot her occupation except this, 
it may go on for even a decade. We would 
appoint somebody who by virtue of the 
office he occupies would like to finish it 
quick ly, and we shall try to fi ni sh it as 
quick ly as poss ible. 

• 
MR. DEPUTY-SPEAKER : There are a 

number of amendments. There is one 
which is moved by the Government, which 
I will put separa tely. There is another 
amendment which the Minister has indicated 
that he would accep t. l think l will have 
to put them separately. 
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SHRI 5 MOHAN KUMAR AMANGA- 
1 AM : No 24 is the amendment which I 
am accepting

MR DTPUTY-SPl AK.tR Tie has 
given another which has been renumbered 
as amendment No 10 T will now first 
put amendment Nos 22, 21, 24 25 and 27 
to clause 23

Atmneittanti Ao\ 22 to 25 and 27 wm* 
put and negatived

MR DFPU1Y-SPFAKLR I will now 
put amendment No 28 by Shu Shahnawaz 
Khan The question is 

‘Page 12, 

aftet line 28, imei t

‘ (7A) The Commissions shall have 
the power to regulate his own pro
cedure in all matters arisig out of the 
discharge of his functions including 
the place oi places at which he will 
hold his sittings and shall foi the 
purpose of making any investigation 
under this Act have the same powers 
as are vested in a civil court under 
the Code ol Civil Pioceduie, 190# 
(5 of 1908) while trying a suit, m 
respect of the following matiers, 
namely
(a) the summoning and enforcing 

the at tendance of any w Uness And 
examining him on oath,

(b) the discovery and production of 
anv document or other materia) 
object producible as evidence,

(cl the reception of evidence on 
affidavits,

(d) the issuing of any commission 
for the examination ot witnesses

(7B) Any investigation before the 
Commissioner shall be deemed to be 
a judicial pioceeding within the mean
ing of sections 19.1 and 228 (45 ol 
i860) of the Indian Pena! Code and

the Commissioner shall be deemed 
to be a  civil com (for the purposes 
of section 195 (5 of 1898) and Chap
ter XXXV of the Code of C rimmai 
Proeeduie, 1898 ",(28)

The motion mq\ adopted

MR DFJPUTY-SPFAKFR Now la m  
putting the new amendment

SHRi S MOHAN KUMARAMANGA- 
TAM I am sorry to trouble vou auun, 
because, when we make this amendment, 
J think we have to be cautious If we arc 
amending clause 21(6) in (he manna J have 
suggested, clause 21(4) will also have to be 
consequentially amended which will then 
read

* The Commisstonei shall fix a certain 
date on oi before which every claimant 
shall file the pioof ot his claim ’

SHRI SOMNA1H C H A lT lR U f . 
There is a si mi la i amendment ltom me

MR DFPUIV SPIAKFR You will
have to leword it

Ihcse aic the new amendments

SHRI SOMNATH C H A FTIRJH  I 
move

Page 12 line 11, for ‘prove ' substitute 
“file the proof of * (30)

Page 12, line 2\>fot “prove substltuh 
•file the proof o f” (31)

MR DF PUTY-SPfc AK LR The ques
tion is

‘Page 12, line 11, jot “prove”  substitute 
“file the proof of (30)

The motion, w«s adopted
MR DEPUTY-SPfrAKPR The ques

tion is

‘Page 12, hue 21, for ‘"prove” sufnntutc 
“file the proof of,M (31)

The motion *as adopted
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MR. DEPUTY-SPEAKER : The ques- 
tio n is :

“That clause 23, as amended, stand 
part of the Bill” .

The motion wax adopted.
Clause 23, as amended, was added to the Bill.

Clause 24—(Disbursement o f money by 
the Commissioner }

MR. DFPUTY-SPEAKER : Now, we 
take up Clause 24.

SHRI SOMNATH CHATTER JEE :
I move :

Page 12, lines 38 and 39, - 

for “every such claim shall abate in 
equal proportions and be paid ac
cordingly” 

substitute—

“ the Central Government shall pro
vide funds to the Commissioner to 
the extent of the amount of short
fall'’ (26)

1 am pressing it. But I need not speak 
on it.

MR. DEPUTY-SPEAKER : ! shall 
put amendment No. 26 to the House.

Amendment No. 26 was put and 
negatived.

MR. DEPUTY-SPEAKER : The question 
is :

“That clause 24 stand part of the Bill." 

The motion was adopted 

Clause 24 was added to the Bill.

. Clauses 25 to 29 were added to the

Clause 30—(Penalties)
MR. DEPUTY-SPEAKER : Now, there 

is clause 30; there are two amendments, 
; f m i  29.:- ;

V-; SHRT SHAHNAWAZ KHAN : I move :

Page 14, line 7, after “Central Govern* 
nfcnt” insert “or Government 
company” (8)

Page 14, line 23, omit “he'’ (29)

MR. DEPUTY-SPEAKER : The ques
tion is :

“ Page 14, line 7, after “Central Go 
vernment” insert “or Govern
ment company”, (8)

The motion myw adopted.

MR DEPUTY-SPEAKER : The ques
tion is :

‘Page 14, line 23, omit “he, “(29)

The motion was adopted.

MR DEPUTY-SPEAKER : The ques
tion is ;

“That clause 30. as amended, stand 
part of the Bill.

The motion was adopted.

Clause 30, as amended, was added to 
the Bill.

Clauses 31 to 36 were added to the Bill.

MR. DEPUTY-SPEAKER : The
question is :

“That the First Schedule. Second Sche
dule, Clause 1. the Enacting Formula and 
the Title stand part of the Bill.”

The motion was adopted.

The First Schedule, the Second Sdteduk, 
Clause 1, the Enacting Formula and the 

Title were added to the Bill.

SHRI SHAHNAWAZ KHAN ; Sir. 
I move :

“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill as amended, be passed. "

SHRI DfNEN BHATTACHARYYA :
Sir, I want to say at this stage, even though
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[Shri DinCn Bhat&ch&ryyal 
everything to be said has already been said, 
that (he mine-owners who have the mines 
will benefit by this Bill. Shri Mohan 
Kumaramangalam has by this Bill butchered 
the workers. He has tried to explain 
his position as if he was pleading for the 
cause of the mortgagees, the mine-owners.. . .

MR. DF:PUTY~SPE A K E R : You are 
going into details; we are at the third- 
reading stage.

SHRI DINEN BHATTACHARYYA :
This i> a very important thing. You should 
also realise that the workers work in the 
mines under the ground. Governmcn t
speaks about socialism and garibi ham>.
They can change the Constitution when 
they want. In this case they have fully 
protected the rights of the mine-owners. 
Land reforms have been scuttled and there 
is no longer any hope. Of their socialism, 
only the ism remains; there is nothing 
social in it.

Therefore, My humble request Mr. 
Mohan Kumaramangalam is that he should 
at least not forget his past. He should 
be honest enough to admit that he had 
left no scope and no opportunity for the 
workers who work hard to get a due
share. He is now helpless because he has
joined a Party whose policy he has to 
follow, namely, to save the interest of the 
propertied classes. Here is the example. 
The poor workers will not get their provi
dent fund or other dues. It is a clear 
and blatant example that this Government 
is not to safeguard the interest of the down
trodden people.

MR. DEPUTY-SPEAKER : What
should be done to Bill ?

SHRI DINEN BHATTACHARYYA: 
He should be bold enough to come with 
suitable amendments to the Bill.

SHRI M M. PATEL (Dhandhuka): I 
think Mr- Bhattaeharyya said that the 

Hon. Minister had butchered the workers.

it seetris to me that the hon. Minister had 
butchered the owners.

DR. RANEN SEN : The owners have 
butchered the mines.

SHRI H. M. PATEL : Perhaps the hon. 
Minister cjuld derive some satisfaction 
from the fact that the he has been butcher
ing all round. When he said in his very 
pursuasive manner that the assets were 
evaluated by experts, and this is how the 
amount was arrived at, he did not indicate 
what principles were followed by those 
experts who valued the assest. nor did he 
make it clear what were the assests which 
were taken into account. When one studies 
the detailed figures it does seem that in 
many cases the owners would not even get 
one third value of their assets. In certain 
cases even the value of the coal stocks 
are not being offered to the owners. It 
is not clear what norms, what criteria 
were adopted in arriving at the amount. 
Article 31 as it stand amended by the 25th 
amendment certainly suggested that an 
amount only should be mentioned. But 
the right of the property has not yet been 
embodied and there it was accepted even 
when the 25th Amendment was discussed 
and debated in the House, you said that 
it will be dealt with and the amount will 
be arrived at fairly and that fair and re
asonable compensation will be given, the 
word compensation need not be mentioned 
nevertheless, what the amount is supposed 
to be is not clear. For instance, one of the 
most important thing in valuing all these 
assets would be that in the coal mine what 
is the potential, how much coal still remains 
in the mine? If it is already exhausted, 
naturally its value would be nil. But 
has that aspect been taken into 
account ? What a rt the other assests 
that have been taken into account ! You 
can clearly see from the Bill that the liabi
lities have not been deducted from the assets 
in arriving at the amount, and i f  that is
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so, then the position of the owners is even 
worse. But there is no harm in not deduc
ting the liabilities from the valuation of the 
assets in arriving; at the amount so long as 
the valuation of the amount has been done 
in a fair manner. This is what I would 
request the hon. Minister to indicate, 
what are the norms that he has adopted in 
evaluating the assets. What are the items 
that he has taken as assets or his experts 
have taken as assets in particular. I would 
like to know whether the potential in a 
colliery, whatever lias been left in reserve 
that has been fully taken into account or 
not ? This is all what I have to say be
cause at this stage 1 do not wish to take 
more time, but 1 put this particular point 
that the amount has to be arrived at so that 
the owner docs gel a fair and reasonable 
value for whatever he is surrendering or 
what, ever Ik* is being deprived of.

vrt fWH (tarfpn) : TTTWW
nti&n, sp f vri m  *rwrr % fa w  f^ r 
*1 t f t  v* w  *r m wtim m ssr
'im ij  t  t s;*m *T*rnt?rpf w  «tm

t  ! #  * r * m r  i  far W 3 T  % m  $ *r

*j5T'TTT *r arm tz-
fiTOTT Cr sttot i $pt? *n* 

'#?T TT few 31R tfl '4l FTVt f*PHT ’IW
t j r *  w m  i *rr*t i t

f. i rr*c ?ri ^ r r
m . *Wf H'fTT 3TT Ŝ TTT WWR
TT & I 3TT ^PJFT f. ^  W*HT*r AT
f’nrr 0  «TTf?rc i s*r m  «m

?r*?T i m  m im  % ?fnfi 

5r, sr*r snw *  'flrm fararT ™r> *pt
*t w  wm t  m  rw  r ft g
f«p flfaflr 3rf*prNT 'P’wpsrf %
fZ  &t. % w  TO  v % *̂ r
m  «ffT wrr fsm tfpft % m ra vr I,

<rp̂ %wRr «i?r «rra #  »ii t 
' ms. ' f*r 3*nit W *rt tfr
;% 'T fs# r **r sta fsprr *. to p *  «t*ir

^  r*T?r sjtsitc ferr t  i ŝrar
ftraT «n TTefrsn?:  ̂ srl? q?;«r

ttt fapFT srrr *rm 3 -3*r% sm? m i #  ajTqfar 
«pt ^frfr €r i ,  «ft«t

*PT be WTTjr 5F"̂ T TT f«R Sfrsl
vfr m  % i

wr %?. 3pĉ %5R iwr vfz, <rr^ift «rtr %t?r-
9ts f'r r̂rr r̂ ^rr I  t ^  '

^  i? sn£ ?rnr r t  m m  I  i
m  ?rsr fsrqr r̂ r̂r f, %  *rf?n*H »r «ru
|T ?, w  wipt z* rr«rr stt^t g t Sr 

qTm̂ rr f  fo t*t ?rr  ̂ n *rf«i?rr? m  
f?rf ap'rt «rk j t r  ^ trt t  q^TT
P. i

f«srf?f w r  f. ? snfanr rtn  *rr?ir?ifr
H- U 'm  T77T ip ^  *fr ^  ^

^ rir  vsp^ r % ?rtr --jfrrrar % w w r v  
sr^rr srr r^r  ̂ «ftr rfisrr̂ m «ft n?. 
fflprf*Frr f^Tnrr^rrfr t  i #  j  f^r

fr -5TR It  ^  'v?
f^rr trtit  ?tV «r  n  i^rar?r?r
vri *37*1 ?J TfesrTf ? KT. TSfTT T̂ ft
jTWTJT I

»r#r ^pfr % ftr ? r t  rwr^ g^-r
n't sn^z- snf^rfra # ??r fsr̂ r it
t m  m  Jr ? r  w  « m  s r o r  -tt &
in?fT i vix^z ^rrffwrnf ir

fn |  f-jpf ¥T nTT^rjn P̂T»T % T̂*T 
irirRT^nrgT^i t m f a w  \ a v r  t n  *
m  % jffa vftr fer vfr n*i*£r% mzyr % 
?r?'r 11? s- f 2 5 irnsffl^n feTT rt̂ T 
srmsr *r tu t  srrrr ^ t m ?  *m  % 
m  ^r, «Ef «r'rr ^  5n?fr # i
tftr?  n  «FarV#r €r f
t t  ^  «r «rr i t  srrtft t  i. 
wrr *> r  I  * n i ^  r t  #^'r fw?f?r ifwfr
?rnfr i #  i  fc  *mr *u m  « f̂ r
«mr «npr «rnr sfr v r  f- *? w  'tt̂  
spT^mn ’FTT't fl' STTt  ̂ ^
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SHRI S. MOHAN KUMARAMAN -
GALAM : Sir, 1 have nothing very rnuch 
rnorc to say because l have answered rnost 
of the points earlier. Whe n I was listening 
to Mr. Bha ttac haryya us in g express ion s 
like" Butchering the workers". l was wonder-
ing w hat language he ,,·ill use when 
the wo rkers a rc really butchered. He 
wo uld have ex hausted a ll the adjectives. 
lf this Bill is butcharin g t he workers, what 
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happens ir I 00 wo rkers a rc really shot "~ So. 
Ictus leave all these ext ra\agant cxprc,s,ons 

aside. I be li ve very si ncerely tha t ll1is 
Bill does some just ice to the ''urkers. 
beca use fo r the first time 120,000 "o:·kcrs 
in the coal-mining bel t arc bein g deal t 
with just ly . For the fi rst time, they are gdting 
the ir wages accordi ng to the wage board 
award . For the 11rs t time, the labour· 
Jaws regarding the rro vident fund, gr;;.tuity 
etc., due to them, arc bein g enfoF:e:J in 
their favo ur. ·1 ha ve a lread y gi1 .:·1 t he 
ass urance t hat so far a s the condi tions of 
workers arc concerned. they will no t sufkr 
und e r this Bill. The pass ing of thi' Bill 
s hould enable us to develop the c,,ki ng 
coal mines both fr orn the point of view 
or na tiona l reconst ruction and from the 
point of view of improv ing the conditions 
of workers . Even hon. mt: mber., wh0 
have s poken critically just no \\· about 
this Bill have themselves ackno,,k.dged 
that NCDC and Bharat Coking c,, .. ; ha\e 
been paying full r-espect to wage board 
a wa rds, etc . I think we s hould r.::-:ognisc 
the bas ic tr a nsformation taking pb~:.: in 
the lives or the workers as a result or 
this Bill. The unce r tainties a nd di ffi;:u]ties 
which they faced earlier are being l'lll a n 
end to . Will thi s e nd fur all ind us tria l 
conflict") No. We do think we 1v ill ha\e 
m isundersta ndings and so o n but ! t hink 
we are all agreed that nat iona lisation 
does improve the conditions of \\ Drkc rs, 
as it improved it earlier, and will c.: ;·lainly 
improve it, so far as these \VOrk.:: rs are 
co'nccmed. 

15.00 hrs . 

I find myself in a peculiar posi tion. 
am shot a t from t he left , 1 am s ho t at from 
the right and I am w here 1 am. 

So far as Shri H.M. Patel is con ~~med, 

he is natura ll y won·icd about what C''J.clly 
\\ere the principles we a dopted in arriving 
him at the amount. But 11ith a ll 1'1:: res-
pect tha t I have for him 1 am no t going 
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to oblige him by giving him the facts he has 
asked for. Under the Constitution wc 
are entitled to comc to an amount* 1 ex* 
plaima in very broad terms the process 
by which we arrived at this amount when 
I introduced the Bill. The process we 
followed was that we valued the physical 
assets- of the minejs. it took us nine 

moniU to value the physical assets of 214 
coking coal mines, because the accounts 
of many of those mines are in as bad a 
.stale as the mines themselves were. The 
machinery was in varying Mages; sometimes 
good and sometimes bad, and it took quite 
some time to be able to airive at a reason
ably correct evaluation of these machine', 
Having come to a particular figure, 
whivh was the value of these asset", 
we ihen took into consideration the entire 
past of the coking coal mining industry, 
the manner in which these gentlemen con

tributed, or failed to contribute, towards 
the national development, and then 
arrived at a figure which we thought to 
be just and reasonable I think that «% 
all the illumination that 1 would request 
the House to permit me to give Shri Patel 
on th's question.

I do not think there are inan> people 
who ate going to shed teat's over the end 
of the era of private ownership of the coking 
coal mines. There are other areas in 
tndu.su y where perhaps some contribu
tion may have been made by industrial 
entrepreneurs u> the development of the 
Indian economy. So far as the coking 
coal mine owners are concerned, I think 
that their contribution has been negative 
from the bsginning to end. if ever there 
has been exploitation of workers in this 
country, it has been in the coking coal 
mines; the coal mines generally, one can say, 
but more than the coal mines generally, 
in the coking coal mines particularly. 
If ever there has been chicanery and corr
uption on a large scale by capitalists 
*8 our country, it has been by the capita- 
ti&tK who live in jharia district. They

purchased everybody of every political 
party which they found purchasable, they 
purchased everybody ot every trade union 
which they found puichasablc. m fact 
people from every walk of life whom they 
found purchasable

SHRI PIIOO MODY (Godhra) : 
It could not have been done 
without the collusion of the government.

SHRI S. MOHAN KUMARAMANGA
LAM . 1 did noi know that Shn Piloo 
Modv was interested in this. Otherwise, 
I would have been solt.

SHRI PH.OO MOD^ • I am pulling you 
m company along with them. I am saying 
that it could not have been done without 
the collusion of the government.

SHRI S. MOHAN KUMARAMAN
GALAM The sympathisers of the 
coking coal mine owners who, wc 
complains, arc amongst us should 
leally be sitting on that side and not 
heie

SHRI PILOO MODY : I am referring 
to those who are on that side now.

SHRI S. MOHAN KUMARAMAN
GALAM: H is very difficult for him
to gel up and so he interrupts 
sitting.

So far as Shri Madhukar’s point about 
guarantee that the workers will not be 
harassed by the management is concer
ned, the answer is that it is a nationali
sed organisation. There are bound to 
be some conflicts, there are bound to be 
some misunderstandings, but 1 think all 
of us are agreed that naturalisation does 
tend to improve the industrial relat torn. 
All of us must do our best to sec that things 
arc better in the public sector than they 
have been in the past.
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DR. RANEN SEN ; Quite a tatge num
ber of employees are being transferred 
from Calcutta to Dhanbad.

SHRI S. MOHAN KUMARAMAN
GALAM : I will deal with that point. 
The total number o f workers that are now 
employed in the Bharat Coking Coal Com
pany is 1,20,000. The total number of 
workers employed by the different headquar
ters in Calcutta was 210. Out of these 
210. about 100 persons are being retained 
in Calcutta. 110 employees have been 
asked to shift to Dhanbad.

The hon. Members will appreciate the 
dilemma with which the coking coal 
organisation was faced when wc took 
over management of these mines. O u t, 
of these 214 coking coal mines, 211 mines 
are situated in Jharta, So, naturally, 
the proper place where the headquarters 
of the coking coal organisation should be 
in Bihar, in Jharia and in Dhanbad. There
fore. necessarily wc have to place the head
quarters there. However, wc do need 
a Sale and Purchase Organisation in Cal
cutta. The maximum number of em
ployees whom we can employ in that orga
nisation have been employed in Calcutta 
and the only balance have been shifted to 
Dhanbad. Not only that. If you inves
tigate the Tacts, the Bharat Coking Coal 
Co. have been fair to the employees, giving 
them free accommodation until they could 
find proper accommodation, helping them 
and giving transfer allowance and so on 
and so forth. But you will understand 
that we do not want to make it aBengali- 
Bihari issue. I know, you will agree with 
me that it should not be made such an 
issue. You will appreciate that we 
have to do this because, otherwise, we 
will have 200 persons doing 100 persons 
work and engage 100 persons more in 
Dhanbad. ! think, we have been quite fair.

MR. DEPUTY-SPEAKER : The

* Moved with the recommendation

question is :
“That the Bill, as amended be passed’

The motion was adopted.

1.57 tars,

DIPLOMATIC RELATIONS 
(VIENNA CONVENTION) BILL

DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : Mr. 
Deputy-Speaker, Sir, 1 beg to move:*

"That the Bill to give effect to the Vicana 
Convention on Diplomatic Relations 
(1961) and to prov ide for mailers connec
ted therewith, as reported by the Select 
Committee, be taken into considera
tion."

The Bill was introduced in the Lok Sabha 
on the 25th November. 1971. It was referred 
to a Select Committee of the Lok Sabha 
in December, 1971. On that occasion,
I made a detailed statement indicating 
the need for enacting this legislatin and 
I also explained the broad features of the 
Bill. I rtced not, therefore, take the time of 
the House in going over the subject-matter 
of the Bill in detail.

All 1 wish to emphasize is that the Bill 
will give effect to the Vienna Convention on 
Diplomatic Relation 1961, to which India 
is a party. Certain provisions of the Con
vention which require to be given the for 
of law will be given that force under the 
the provisions of the Bill. These relate 
to the privileges, immunities, exemptions 
and facilities which a Diplomatic Mission 
and its members will enjoy front the local 
criminal and civrl jurisdiction. Until now 
these matters were governed by inter
national custom ad practices and in India 
by legislative provisions and administrative

i the President.


